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i |/KF HOME FINANCE LIMITED [Ty INCRED FINANCIAL SERVICES LIMITED InCred i FOHA
Flot No J0iA; Sureey No.B3M, My Home Twitza, 11th Floor, Diamand Hills, Lumbini . x . . ]
memasnanel] ety 4r-|.I¢;f;1 TSI UNDER SECTION 13(2) OF (Formerly known as KKR India Financial Services Lid.) finance (Under Regulation 6 of the Insolvency and Bankruptcy Board of India

THE SARFAES! ACT, 2002

Rawdurg, Hyderabad-081. Phi 040-234 12083, www.ikthomefinance.com

The below mentioned Borrowsrs, Co-Borowers and Guaraniors have avalled Loans) Fadlityies) from IKF Home Finance Limied by moetgaging
vaur immovaile Propesties and defaulbed in repaymant of the Same, Congequent 1 vour defaulls your Loans were classified ag Non Performing Assals by IKF
Home Finance Limited and hence all its dghts, ke, inlerast, benafis does receivabin from you a5 per gocumen] @xecubd By you i avall he said Loanis) along
wilh th uncherhying securily intares! created in respest of the securilies S repayment of he zame, IKF Home Finance Limited has pursuant fo the sakl
Agsignenent and far the recovery of the-oulstanding dues, isswed Demand Modca under 3aclion 132 of the Secursation and Reconstuction of Firancial
Angat and Enforcement of Secizity Irmereat Act 3002 {Tha Acte The corents of which are being publehed herewith & per Secfion 1302% of the act read wish
Rules 3(1) of The Securiy Intzrest (Enforcamant] Rules, 2002 &5 and by way of Akemate Sardce upon you, Detals of the Bomowers, Co-bommowers,
Guarantars, Secunties, Ouistanding Dues, Demand Motice senlunder Section 1 3(2) and Amound claimed there under &re given a5 under;

fRpgisterad oflice af: - Unil Mo. 1203, 12h loor, B Wing, The Capifal, Plod Bo. C - 70, G Bkock, Bandra - Korla Complex, Bandra East, Mumbai - 400 051,

Hgma of the Bormower: Mr. Mathaniel Joseph &nthomy, Slo. M, Jmeph Anthﬂﬂy F'L.r No ‘3]‘1 Grutham Magar Mrzeleguda, Mear Hanuman Temple,

1) l.lrs. Lﬂereenu .inﬂmnjl Wia, Mr. Haqh.ariel.lnae-ph .H.mhunyr Eﬂllr Jnupm ﬁ.nm:myﬁ.ln.hlr Mﬂmny AEHT EIHIr E:Eual.ﬁnm:-ny Juseph&'u M,
Anthony Joseph [(Guarantor), All are Rlo, Plol Mo 371, Goutham RagarMirzalapuda, MearHanuman Temple, Malajgin Hyderabad, Telangana-SH0047,

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY / 1IES) NOTICE UNDER SECTION 13 (4) OF THE SECURITISATION AND
RECONSTRUCTION OF ANANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
Whereas the undersigned beng the Authonized Diicer of the Incred Financial Services Lid. under the Secuntisation and Reconsirection of
Fenancial Assets & in compliance of Rule 8(1) of Enforcement of Security Interest Act, 2002, and in axarcise of powers conferred undes
section 1:3(12) read with Rule 3 of the Secunty Interest (Enforcerent) Rules 2002, issued demand notice/s on the date mentioned against
gach account calling upenthe respactive borrower's to repay the amount as mentionad against each account within 60 days from the date of
notice(s)/date of receipt of the said rofice’'s. The borrowen's having failed fo repay the amount, notice is hereby given o the borrower/s and
the public in general that the undersigned has taken possession of the property/ies described herein below in exercise powers conderred on
him/her under Saction 13(4) of the sad Act read with Rule & of the said Rules on the dates mentioned apainst each account. The borrowen's
In particulas and tha public in ganeral &5 herety cautioned not 1o deal with the propertyies and any dealing wih the property/ies will be
subjecttothe charge of Incred Financial Sarvices Ltd., forthe amount and interest theraon as par loan agresmant, The bormowess”™ attention s

000 Wida Road . Sowth : PloiNo.4T1, East - Plod Mo 4TS, West - Opanfand & Park.

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
Hi Tech Air Power Private Limited

RELEVANT PARTICULARS

1. | Name of Corporate Debtor

Hi Tech Air Power Private Limited

2. | Date of Incorporation of Corporate Debtor

01-11-2000

3. | Authority under which Corporate Debtor

is incorporated / registered

RoC, Bengaluru

. |Corporate Identity Number / Limited Liability

Identification Number of Corporate Debtor

U29120KA2000PTC028063

Address of the Registered Office and
Principal Office (if any) of Corporate Debtor

No.6, Gandhi Bazar Main Road
Basavanagudi, Bengaluru

The Borrower's and Co-BorowersiGuarantors ane thesetore called wpon o make payment o the abowe mentionad demanded amount with further interes as
menlicred herainabave in full wilhin 50 Days of this Molice fading which tha undaersigned shall be corsirainaed b take aclion undar the acl e enforce tha sbove
mentionad securilies. Please noda thet as par Section 13 (13} of The Said Acl In the mearshile. you ans restreinsd from transferning the shove refamed
SeCurtes by way ol sale, ledse or olherats e withoud clr consen

Date: 29.06.2024, Place: Hyderabacd Sdi- Authorised Officer, IKF HOME FINANCE LIMITED

PROPERTY :-ALL THE PIECE AND PARCEL OF PROPERTY HOUSE BEARING N0.26-124/1 WITH RCC PLINTH AREA B23-41 SFT
OVER PLOT EXT.150-00 S0.YARDS, SITUATED AT WANAPARTHI TOWM LIMITS, WANAPARTHY MUNICIPALITY
WANAPARTHY MANDAL, MAHABUBMNAGAR DIST. 5SRO WANAPARTHY WITH THE FOLLOWING BOUDARIES:- EXT: 150-00
S0.YARDS EAST BY :20°-0"" ROAD; WEST BY : OTHERS HOUSE: NORTH BY : OTHERS OPEN PLOT; SOUTH BY : COMMON
WALL, H.NO.26-124, THESHARE GOT BY MD. CHANDPASHA.

Resolution Professional, as registered with
the Board.

Loan Amount: Rs.42 20,000)- [Rupees Forty Twa Lakhs Twenty Thousand Only) Lean Account No: LNHOFO0323-240008860 invited to provisions of Sub-zaction (8) of Section13 ofthe Act, in respect of time available, fo redesm the secured assats. 6. |Insolvency Commencement Date in 03-06-2024
2 : 7 : respect of Corporate Debtor

Non Performing Asset (NPA) Date: 06.06.2024 | Demand Notice Date: 15.06.2024 Loan Agreement No./ Name of the Borroweris) | Demand Notice date & Amount Dale of Possession Taken Estiated o of clostre of noafvere XTI

AMOUNT DUE: Rs.46.8% 3096/- [Rupees Forty Six Lakhs Eighty Nine Thousand Three Hundred Minety Six Only) pavable a5 an 13.06.2024, LNHYD31523-246349603 18TH APR 2024 & Rs.33,50,769.51/- mUF’EES & Type of Possession | Resolution Process y o
DESCRIPTION OF THE IMMOVABLE PROPERTY SULTHAN FOOT WEAR as Applicant MOHD | Thirly Three Lakhs Fifty Thousand Seven Hundred 28-06-2024 & 3. |Name and Registration number of the TVS Siva Prasad

All thet the residentiel Fiat No. 401, H. No 20-E811/401 {FTIN No.1170567615) in Fourth Flaor of “Elite Arcade” consisting with & bull up area of 1173.0 Sq f SULTHAN, MOHAMMAD SOHAIL & AMEENA and Sixty Nine and Fifty One Paise Only) Symbolic possession. [ Insolvency Professional acting as Interim | IBBI/IP-03/ICAI-N-00406/2022/14051
[ Including cemman area snd car parking araad alang with an undivided shara al tnd sdmaasuring 47.0 Sq. Yerds or 3520 5o Mirs {outof 400.0 So.yards] an BEGUM as Co-Applicants Resolution Professional
Flat Mg 70, in Sy Mes 870,871 7 872, silisted at Gautham Magar, within the Limis of GHMG, under Malkajgin Circle & Mandal, Medchal-Malajgin Dl - , .
and Flat bounded by: North: Comidar Star Case & Flat No.402, South: Open ta Siy, East: Cpen 1 Sky, West: Open to Sky Complex bounded by : North : schedule of Morigaged Property 9.|Address and E-mail of the Interim | FlatNo C-339, Mahaveer Zephyr

Kodichikkanahalli, Bengaluru

10,

Address and E-mail to be used for
correspondence with the Interim
Resolution Professional

cirp.ntap@gmail.com

15-07-2024
Not Applicable

11] Last date for submission of claims

I the sakd Borrowears fails to make payment 1o Incred Financial services Limited as aforesaid, IFSL may procead against the above
secured assats undear Section 13(4) of the said Act and the applicable Rules, entirely at the risk, cost and consaquencas of the parfies 12| Classes of creditors, if any, under clause (b)
mentioned above. Sd/- Authoeized Dfficer For INCRED FINANCIAL SERVICES LIMITED of sub-section (6A) of section 21, ascertained
FlaceWANAPARTHY, MAHABUBNAGAR Date: 01.07 2024, tFormerly known as KKR INDIA FINANCIAL SERVICES LTD)} by the interim resolution professional

i - 13]Names of Insolvency Professionals identified to
IMPORTANT

actas Authorized Representative of creditors in
a class (Three names for each class)
Whilst care is taken prior to acceptance of| §g; Bgltg}llgrgfgzrtwgr;g% representatives are (Alhtos:/ibbi govnfenomeldownloads
advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any

available at: (b) Not Applicable
Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
loss or damage incurred as a result of
transactions with companies, associations or

a corporate insolvency resolution process of the Hi Tech Air Power Pvt Ltd on 03-06-2024
individuals adversing in its newspapers or

The creditors of Hi Tech Air Power Pvt Ltd, are hereby called upon to submit their claims with proof
Publications. We therefore recommend that

on or before 15-07-2024 to the interim resolution professional at the address mentioned against
readers make necessary inquiries before sending

entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
any monies or entering into any agreements with
advertisers or otherwise acting on an

All other creditors may submit the claims with proofin person, by post or by electronic means.
advertisement in any manner whatsoever.

Not Applicable

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES DNLY AND I3 NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT CONSTITUTE AN INVITATION OR OFFER TO
ACOUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUMCEMENT IS NOT INTEMDED FOR PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY l.'II.H'SII]E IHIIII!L

7% PETRO CARBON AND CHEMICALS LIMITED - "

GROUP CORPORATE IDENTITY NUMBER: U24110WB2007PLC120212

Char Coampeany wes dscvirpraraied ax “Perre Carbos and Chericals Provarte Lisieed e Kofkara, Wesr Bewgod ax @ peivaie mied comprene within r.I'.'r'.'rJu.'ru.'rrJ:i, ot f SRR S
Act, 2003, puesieat-fo g certificate of incorporarion dafed Noveader 005, 2007 Tssued Sy Depary Regisirae of Companies, West Bengad, Thereaften, e Compainy wes
cintverted femim a peivete Smlied company fo g patic Smifed congnany paiesiaa i@ speciad resoluilon passed 10 Bve extraerdingmy generad meeting of ouwr Shavetiolders
dredel any ey 09, 2024, and consegrensiy, the manee af one Compamy weas clanged fo Peivo Carbor aud Cheariogds Limited, amd @ fresh ceviificate af ircovporaiion daied
Fehraary 23, 2024 wag Iszued iy the RoC oo Comgpreny, Fov details velanng evchaeges i e mame aird registered office af our Coempany, please vefer to “History amd
Certain Carparate Mafters " on peoze {25 af this Prospeciis.
Reqgistered Office: Avani Signature, 6th Floor, 91AM1, Park Street, Kolkata, Weast Bengal, India, 700016;
Telephone: 033-40118400; E-mall: pocl@athagroup.in ;| Facsimile: N.A,
Website: www.pcclin; Contact Person: Ms. Manisha Somani, Company Secretary & Compliance Officer;

OUR PROMOTERS: KISHOR KUMAR ATHA, DILIP KUMAR ATHA, GAURAY ATHA, VISHAL ATHA AND BHARAT ATHA

1

>

Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
to act as authorised representative of the class [specify class]in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional:
TV S Siva Prasad
Date and Place::01-07-2024, Bengaluru

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
SUPREME TRANSPORT ORGANISATION PRIVATE LIMITED OPERATING IN
TRANSPORTATION, LOGISTICS AND WAREHOUSING BUSINESS

(Under sub-regulation (1) of requlation 36A read with requlation 36B(6A) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

P THE ISSUE

PUBLIC ISSUE OF 61,29,600 EQUITY SHARES OF FACE VALUE T 10 EACH ("EQUITY SHARES") OF THAAI CASTING LIMITED ("OUR COMPANY" OR THE “ISSUER™) FOR
CASH AT APRICE OF T 77 PER EQUITY SHARE (INCLUDING A SECURITIES PREMIUM OF ¥ 67 PER EQUITY SHARE) (“ISSUE PRICE™), AGGREGATING T 4719.79 LAKHS
(THE "ISSUE"). 3,47.200 EQUITY SHARES AGGREGATING TO ¥ 267.34 LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER ("MARKET MAKER

RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION L.E. ISSUE OF 57,82,400 EQUITY SHARES OF FACE VALUE OF 2 10 EACH AT 2L __ RELEVANTPARTICULARS

AN ISSUE PRICE OF % 77 PER EQUITY SHARE AGGREGATING TO 2 4452.44 LAKHS 1S HEREINAFTER REFERRED TO AS THE “NET ISSUE". THE ISSUE AND THE NET T | Narte ol e corporate debtor aong with | Sapremo Transport Organisation Private Limited

ISSUE WILL CONSTITUTE 26.50% AND 25.00% RESPECTIVELY OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. FOR FURTHER DETAILS, CIN. UB0230MH2008PTC216143

PLEASE REFER THECHAPTER TITLED "TERMS OF THEISSUE™ ON PAGE 197 OF THE PROSPECTUS. 2. [ Address of the registered office 5/B-34, Akshay Mittal Industrial Estate, M.V. Road Andheri (East),

Mumbai, Maharashtra, India, 400059
N/A

The Corporate Debtor was engaged in Transportation, Logistics and
Warehousing Business. The Corporate Debtor has warehouses in
Maharashtra, Gujarat, Rajasthan and Delhi.

THE DETAILED LIST IS AVAILABLE AT
http://ssarvi.com/running-cases.php

Currently there is no business operations of
the Corporate Debtor.

Revenue from operations was INR 23,51,58,386/-

URL of website

Details of place where majority of fixed
assets are located

THE FACE VALUE OF THE EQUITY SHARE IS < 10/- AND ISSUE PRICE IS 171/- 3

THE ISSUE PRICE IS 17.1 TIMES OF THE FACE VALUE OF THE EQUITY SHARE
ANCHOR INVESTOR ISSUE PRICE: ¥ 171 PER EQUITY SHARE THE ISSUE PRICE IS 17.1 TIMES OF THE FACE VALUE

RISKS TO INVESTORS

» The Promoter Sefiing Shareholders, will receive the entire proceeds from the Offer for Sake. Qur Company will not receive or bengfit from any proceeds from the Offer for 5 | Installed capacity of main products/ services

Sale,

6. | Quantity and value of main products/

» e depand on the success of our relationships with our customers. Our revenue is generated from certain of our key customers, and the lass of one or mose such services sold in last financial year as on 31st March 2021.
customers, the detenoration of their fmancial condition or prospecis. or & reduction in their demand for our products cowld adversely affect our busingss, results of 7. | Number of employees/ workmen N/A
operations, financial condition and cash fiows. 8. |Further details including last available|Expression of interest is being invited afresh for one or more assets

financial statements (with schedules) of two
years, lists of creditors, relevant dates for
subsequent events of the process are
available at:

» Average costof acguisition of Equity Shares held by our Promaters Kishar Kumar Atha, Dilip Kumar Atha, Gaurav Atha, Vishal Atha And Bharat Athais Rs. 11.98, R5.9.29,
Hs2.56,11.67 and Bs. 4.96 per Equity Share and the |ssue Price at the upper end of the Price Band s Hs. 171 per Equity Share.

« The Merchant Banker associated with the Issue has handled 26 public isswes inthe past two years out of which no issues closed below the Issue Price on Listing date

= ThePrice/ Eamings ratio based on Diluted EPS for year ended March 2023 for the company at the upper end of the Price Band is 66.02.

« Weighted Average Return on Met worth for Fiscals 2023, 2022 and, 2021i515.21%

BID/ISSUE ANCHOR INVESTOR BIDDING DATE WAS: MONDAY JUNE 24, 2024
BID/ ISSUE OPENED ON: TUESDAY JUNE 25, 2024
PROGRAM BID/ ISSUE CLOSED ON: THURSDAY JUNE 27, 2024

of the Corporate Debtor in terms of Regulation 36B(6A) of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016 i.e., Asset Wise
Resolution. For further details, kindly refer to the detailed invitation
of expression of interest (link given below). Please refer detailed invi-
tation of expression of interest with details of assets of the Corporate
Debtor, and relevant dates for subsequent events of the process,
available at:

http://ssarvi.com/running-cases.php

Mail to supremetransportorg.cirp@gmail.com
http://ssarvi.com/running-cases.php

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

NOTICE TO INVESTORS: ADDENDUM CUM CORRIGENDUM TO THE PROSPECTUS DATED JUNE 28, 2024

: : ; ; » ; Last date for receipt of expression of 15th July 2024.
Wit O g 33 e TDHDWIHH a.mr:nljrlm:-n’rs ok “.'”"'d OULIn FIospecils datnd_Fnday. Jung o4 2[}2_.-.1. . . 10 interest Extended with the permission of Committee of Creditors.

1. The company attheir Extra Ordinary General Meeting dated June 28, 2024 appointed M/s. D.K. Chhajer & Co. as the Statutory Auditors of the company as the previous 11| Date of issue of provisional st of prospec- | 20th July 2024

auditor did not have Peer Review Certificate. | tive resolution applicants
STATUTORY A.I.IIZI'ITEI R OF OUR COMPANY 12. tfgéig;tﬁafﬁifsiubm'ss'on of objections to | 5y yuy 2024
M/s. D.K. Chhajer & Co., Charlerad Accountants, e i
i i 13, | Date of issue of final list of 26th July 2024
Milhal House 11 R.N. Mukherjee Road Ground Floor Kolkata 700001, prospective resolution applicants
Email; ca aditva dkegrgmail,.com, Firm Registration No.: 0717480, Peer Review Certificate No . 0714523 14.| Date of issue qf Information Memorandqm, 26th July 2024
CHANGES IN AUDITORS DURING THE LAST THREE YEARS evaluation matrix and request for resolution
: _ plans to prospective resolution applicants.
Except as stated betow, there has been no change in the Auditors of our Company during the last threa years: 15, | Last date for submission of resolution 25th August 2024
: " | plans
Wame of the auditor Date of I:IIEIII-EH' Reason of EH"F 16. | Process email id to submit EQI Mail to supremetransportorg.cirp@gmail.com

M/s. D.K. Chhajer & Co., Chartered Accountants

Milhat House 117 R.M. Mukherjee Koad Ground Floor kofkata 700007
Email: ca aditva dkc@gmall.com, Firm Registration No.: 011748C,
| Peer Review Certificate No . 014523

Note: The information mentioned herein is based on the current information available with the Resolution
Professional as of now. Any additional information received by the Resolution Professional will be updated from
time-to-time to persons making request for the same through email on the Email ID mentioned against Sr. No. 8
SSARVI Resolution Services LLP (IPE Appointed as IP).

(Through its Partner and authorized signatory Mr. Prashant Jain)
Resolution Professional of Supreme Transport Organisation Private Limited
Regd. No IBBI/IPE-0144/IPA-1/2022-23/50008

Regd. & Correspondence Add: B 610, BSEL Tech Park, Sector 30A,

Opp. Vashi Railway Station, Vashi, Navi Mumbai 400703

Appointment under Casual vacancy due to resignalion
by Previous auditor

Jung 28, 2024

| M/s. Kavita Agarwal & Co., Chartered Accountants
-Sa-.utn Apartment, Shastri Nagar Dhanbad 826001
| Email: cakayil

Resignation by Auditor due to not having valid peer

June 28, 2024 review certificate.

11igmail.com, Firm Registration No.: 0117480

| M/s. Kavila Agarwal & Co., Enartereﬂ Accountants

!Ea witri Apartment, Shasti Nagar Dhanbad 5826001

|Email: cakavita?011@gmail.com, Firm Registration No.: (117480

|KASG & CO, Charterad Accountants

iEuite Mo 5C, 5" Floor, Gajraj Signature, 54 Sadananda Road, Kolkata 700026

{ Email: bharatgoelikasgcea.com, Firm Registration No.: 0022280

Any Reference with respect to name of the Statutory Auditor now read with above changes, unless related to certificate of statement of tax benefits and consent of the same by
TEVIOLS auditor .

EOOK RUNNING LEAD MANAGER REGISTRAR COMPANY SECRETARY AND
TO THE ISSUE TO THE ISSUE COMPLIANCE OFFICER

GYR/

Euplml Adwsnrs-
GYR CAPITAL ADVI E{]FIE PEIW.!LTE LIMITED
428, Gala Empire, Mear JB Tower, Drive in
Road, Thaltej. Ahmedabad-380054, Gujarat.

Appointment under Casual vacancy due fo resignation
by Previous auditor,

Date: 01.07.2024
Place: Navi Mumbai

September 30, 2021

September 30, 2021 Resignation by Auditor dug to Pre-Occupation.

indianexpress.com

ATHA GROUP

Ms. Manisha Somani, is the Company Secretary and Compliance

Crificer of our Company. Her contact details are s&1 forth hereunder,
Petro Carbon and Chemicals Limited

BIGSHARE SERVICES PRIVATE LIMITED
Office Mo. 56-2, Gih Floor, Pinnacle Business
Park, Mext to Ahura Center, Mahakali Caves Road,

India. Andhert East, Mumbal-400033, Maharashtra. | avani Signature, Gth Floos, 91471, Park Street, Kolkata, West Bengal,
Telephone: +91 87775 64648 India. India. 700016
Facsimile: N4, Tel: 481 22 6263 8200, Fax; +91 22 6263 8209 :

Telephone: +91 968749 32627

E-mail: peelaathagroup.in

Investor grievance id; investorgrigvance. pooliathagroup.in
Website; wwnw_poclin

CIN: 24 110WEZ007PLC1 20212

Investars can contact tha Company Secrefary and Compliance Officer
or the BRLM or the Ragistrar to the 1ssue in case of any pre-issue or
post-issue related problems, such as non-receipt of letters of
Allotment, non-credit of Alloted Equity Shares in the respective
beneficiary account and refund orders, etc.

All capitalized terms usaed herein and not specifically defined shall have the same meaning as ascribed to them in the Prospectus.

Email: ipod2bigehareonling.com

Website: www.bigsharegnling.com

Investor Grievance Email:
investor@higsharaonling.com

Contact Person: Mr. Vinayak Morbale

SEBI Registration Number: INROORO01385;
CIN: - U29999MH1 994PTCOTES34

E-mail: infoi@gyreapitaladvisors.com
Website: www gyrcapitatadvisors.com
Investor grievance:
invesiors@gyrcapitaladvisors. com
Contact Person: Mohit Baid

SEBI Regisiration Number; INMOQ0012810

On behalf of Board of Direclors

For Petro Carbon and Chemicals Limited
3d/-

Ms. Manisha Somani

Company Secretary & Compliance Officer

Place: Kolkala, Wes! Bengal
Date: June 29, 2024

Disclaimer; Pelro Carbon and Chemicals Limiled is progasing, subject to apphcable sfatutory and regubatory reguirements, receipt of requisite approvals, markst condibions and othsr
conskderations, to make an nifial public offer of its Eguity Shares and has filed the Prospectus with the Regletrar of GCompanies, West Bengal situated at Kolkata on June 28, 2024 and
thareafter with SEBI and the Etuck E:l:hange Full copy of the Prospectus is avaiable on the '.whsitﬂ of the E.EEI atwww shi gl:w in '-'.nal:ns.ﬂe o the Er.:"npang.r at htips:dpeclind the wabsite of

| look at every side
before taking a side.

potantial § F\'E:S[DTE EI'IEIUlI:I nots tha'. investment in Euu-1]r bhares Itl'-'ul'."Eb a hlgh deuree of r|5k anﬂ 1|:|r {Fet.alls reld,.lng b lhe 5ame, pleas& refer tu fhe F'rn:menh.ls |n|:qu|ng the saction 1|tled
"Rizk Factors” beginning on paga 34 of the Prospactus.

The Equity Shares have not been and will not be registered under the U5, Securities Act of 1933, as amended or any state securities laws inthe United States, and unless soregistered, and
rmay nat be 1ssued or sobd within the United Sites, except pursuant to an exemplion from, or in a iransaction not subjact to, the ragistration raquiremants of the Securties Act, 1933 and in
accordance with any apphicable .5, State Securities laws. The Equity Shares are being issued and sold cuiside the Unitad States in ‘offshore transactions” in reliance on Regulation °5°
under the Secunties Act, 1933 and the applicabie laws of each jurisdiction where such 5s0es and sales aremade. Thare will be no public oftering in the United States.

Inform your opinion with
insightful perspectives.

The Indian Express.
For the Indian Intelligent.

$ ThelIndianEXPRESS
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